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IN THE INCOME TAX APPELLATE TRIBUNAL “B” BENCH, PUNE

BEFORE SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER
AND
DR. DIPAK P. RIPOTE, ACCOUNTANT MEMBER

3MIPHT AT ¥ / ITA No.1113/PUN/2019
Ayfor of / Assessment Year : 2011-12

The Income Tax Officer,
Ward - 1, Ahmednagar

....... 3rdtemeff / Appellant
qdqH / V/s.

Shri Sachin Tukaram Jadhav,
Kings Gate, J.J. Galli,
Ahmednagar — 414001

PAN : AGRPJ8332R
...... W%ﬁ/ Respondent

Assessee by :NONE
Revenue by : Shri M. Jasnani
gIaTs P! ARG / Date of Hearing : 12-04-2022
IO T ARG / Date of Pronouncement : 12-04-2022
3T / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the Revenue against the order dated 03-04-2019

passed by the Commissioner of Income Tax (Appeals)-2, Pune [‘CIT(A)’] for

assessment year 2011-12.

The Revenue vide letter dated 11-04-2022 prayed to withdraw the

appeal in view of low tax effect. The relevant extract of the application

reads as under :

“2. In this case, Dept. Has filed appeal to the Hon’ble ITAT vide ITA No.
1113/PUN/2019 for the A.Y. 2011-12, against the order of CIT(A)-2, Pune
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deleting penalty levied u/s. 271(1)(c) of the Income tax Act, 1961 amounting
to Rs.47,39,100/-.

3. In this regard, it is submitted that as per CBDT Circular No. 17/2019
dated 08.08.2019, the revised monetary limit for filing appeal before Hon’ble
ITAT is Rs.50 lakh. The quantum of penalty deletion of Rs.47,39,100/-,
which is below the prescribed limit of filing appeal to Hon’ble ITAT. Further,
it is certified that the case does not falls under any exception of clause 10 of
CBDT Circular No. 3/2018 dated 11.07.2018.

4. In view of above facts, it is requested that appeal filed in this case,
vide above ITA No. may be withdrawn.”

3. The 1d. AR for the assessee vide letter dated 11-04-2022 has no

objection in case the Revenue wishes to withdraw the appeal.

4. In view of the request made by the Revenue the appeal is dismissed

as withdrawn.

Order pronounced in the open court on 12th April, 2022.

Sd/- Sd/-
(Dr. Dipak P. Ripote) (S.S. Viswanethra Ravi)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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